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BHARUCHA, J.
| am in respectful agreement with the judgnent and
order of our learned brother, K Ramaswamy, J. | woul d set

out may reasons, briefly, thus:

The question that nust be posed, as indicated by this
Court’s previous decisions, is . does the docunent
purporting to be a true copy of the election petition
mslead in a material particular ? The "true copy" of the
el ection petition furnished by the appellant election
(election petitioner) to the respondent (the  successfu
candidate) did not show that the appellant’'s affidavit
supporting his allegations of corrupt practice had been duly
sworn or affirmed. Where corrupt practice is alleged, the
el ection petitioner nust support the allegation by naking an
affidavit in the format prescribed. An affidavit nust  be
sworn or affirnmed in the nanner required by law, or it is
not an affidavit. The docunent purporting to be a true copy
of the election petition furnished by the appellant to the
respondent gave the inpression that the appel l ant’ s
affidavit supporting his allegations of corrupt practice had
not been sworn or affirmed and was, therefore, no affidavit
at all; it msled ina material particular and its supply
was, as the High Court held, fatal to the election petition




